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GOVERNMENT OF ANDHRA PRADESH 

ABSTRACT 
 
Land Acquisition - The Right to Fair Compensation and Transparency in Land 
Acquisition, Rehabilitation and Resettlement Act, 2013 - The Right to Fair 
Compensation and Transparency in Land Acquisition, Rehabilitation and 
Resettlement (Amendment) Ordinance, 2014 (No.9 of 2014) – Notification u/s 10A 
– Orders – Issued. 
 

REVENUE (LAND ACQUISITION) DEPARTMENT 
 
 

G.O.MS.No. 16                                                   Dated:  29-01-2015. 
                                    Read the following:- 
 

1) The Gazette of India No.40, dated 27-09-2013 of Ministry of Law & Justice, 
New Delhi. 

2) The Gazette of India Notification No.2839, dated 19-12-2013. 
3) The Right to Fair Compensation and Transparency in Land  
    Acquisition, Rehabilitation and Resettlement (Amendment) Ordinance, 
    2014 to amend the Act No.30 of 2013 published in the Extraordinary    

Gazette of India No.50, dated 31-12-2014. 
 

***  
ORDER: 
 
Whereas, the Right to Fair Compensation and Transparency in Land Acquisition, 
Rehabilitation and Resettlement Act, 2013 (Act No.30 of 2013) has been enacted 
by the Parliament and published by Government of India in the Gazette of India 
vide reference 1st read above. 
 
2. And whereas, the Right to Fair Compensation and Transparency in Land 
Acquisition, Rehabilitation and Resettlement Act, 2013 has been brought into force 
w.e.f.1st January, 2014 vide Notification 2nd read above. 
 
3. And whereas, the Government of India have promulgated an Ordinance 
called   The Right to Fair Compensation and Transparency in Land Acquisition, 
Rehabilitation and Resettlement (Amendment) Ordinance, 2014 (No.9 of 2014), 
amending the Right to Fair Compensation and Transparency in Land Acquisition, 
Rehabilitation and Resettlement Act, 2013 (Act No.30 of 2013). 
 
4. Now, therefore, in exercise of the powers conferred under section 10A of 
the Right to Fair Compensation and Transparency in Land Acquisition, 
Rehabilitation and Resettlement Act, 2013, as amended by the Right to Fair 
Compensation and Transparency in Land Acquisition, Rehabilitation and 
Resettlement (Amendment) Ordinance, 2014 (Ordinance No.9 of 2014), 
Government after careful examination, in the public interest, hereby issue the 
following notification which shall be published in the Extraordinary issue of the 
Andhra  Pradesh  Gazette, dated 30-01-2015. 
 
5. The Special Chief Secretary and Chief Commissioner of Land 
Administration, Andhra Pradesh, Hyderabad, and all the District Collectors in the 
State, shall take necessary action accordingly. 

 
... 2. 
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// 2 // 

 
 

N O T I F I C A T I O N 
 

 In exercise of the powers conferred under section 10A of the Right to Fair 
Compensation and Transparency in Land Acquisition, Rehabilitation and 
Resettlement Act, 2013 (No.30 of 2013), as amended by the Ordinance No.9 of 
2014, the Government hereby exempt the following projects from the application 
of the provisions of Chapter-II and Chapter III of the said Act:- 
 

(a) such projects vital to national security or defence of India  
     and every part thereof, including preparation for defence;  
     or defence production; 
(b) rural infrastructure including electrification;  
(c) affordable housing and housing for the poor people; 
(d) industrial corridors ; and 
(e) infrastructure and social infrastructure projects including  
     projects under public private partnership where the  
     ownership of land continues to vest with the Government" 

 
( BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH ) 

 
J.C. SHARMA 

PRINCIPAL SECRETARY TO GOVERNMENT 
To 
The Commissioner of Printing & Stationery (Printing Wing), Chanchalguda, Hyderabad.  
   (With a request to publish the Notification in the Andhra Pradesh Extraordinary Gazette  
    and supply 100 copies of the same). 
The Special C.S. & Chief Commissioner of Land Administration, A.P., Hyderabad. 
 All the District Collectors in the State. 
The Special Collectors/RDOs/Special Grade Deputy Collectors/Special Collectors  
  through the District Collectors concerned. 
Copy to: 
All the Departments of Secretariat. 
All the Heads of the Department. 
The Commissioner (R&R), Irrigation & CAD, Buddha Bhavan, Hyderabad. 
The Law Department. 
The Finance Department. 
PS to Principal Secretary to CM. 
PS to Deputy C.M. (Revenue). 
PS to Principal Secretary, Revenue. 
SF/SC. 
 

// FORWARDED :: BY ORDER // 
 
 

SECTION OFFICER 
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GOVERNMENT OF ANDHRA PRADESH 
Abstract 

 
E, I&I Department - Providing Government guarantee for the HUDCO loan for           
Rs.854 Crores for development of Bhogapuram International Airport with budgetary 
support for repayment of the loan including interest with three years loan 
drawal/moratorium – Orders – Issued. 
-------------------------------------------------------------------------------------------------------- 

ENERGY, INFRASTRUCTURE & INVESTMENT (AIRPORTS) DEPARTMENT 
G.O.RT.No. 49                                                             Dated: 10-05-2016 

Read the following: 
1. G.O.Rt.No.63, I&I (Airports) Dept., Dated:20.05.2015. 
2. G.O.Rt.No.20, E, I&I (Airports) Dept., Dated:07.10.2015. 
3. From the Managing Director, BIACL, Hyderabad, 

Lr.No.GFAs/BIACL/HUDCOLOAN/04/2016, dated:24.02.2016. 
4. From the Managing Director, BIACL, Hyderabad, 

Lr.No.BIACL/A.P/F/HUDCOLOAN/03/2016, dated:13.04.2016 
***** 

 
O R D E R: 
 
 In the G.O 1st read above, orders were issued for formation of an SPV named 
Bhogapuram International Airport Corporation Limited (BIACL) under Companies Act 
2013, which shall be 100% owned by Government of Andhra Pradesh, for speedy 
implementation of Bhogapuram Aerotropolis Project comprising of International 
Airport, Maintenance, Repair and Overhaul (MRO) facility and an Aviation Academy. 

 

2. In the G.O 2nd read above, the Managing Director, Bhogapuram International 
Airport Corporation Limited was permitted to submit proposals to the Commercial 
Bankers to seek loan to the tune of Rs.1500 crores to meet the costs towards pre-
development activities such as land acquisition, R&R, community activities  and also 
provision of external utility infrastructure such as approach roads, water / power 
connection etc., to the Project site. 
 
3. In the letter 3rd cited, the Managing Director, Bhogapuram International Airport 
Corporation Limited has informed that Housing and Urban Development Corporation 
(HUDCO), which is a Government of India entity, had come forward to fund the land 
acquisition and pre-development activities for the airport and on application from 
BIACL, HUDCO has sanctioned a sum of Rs 1,500 crores for land acquisition and pre-
development activities for Bhogapuram International Airport.  The loan up to Rs 1,500 
crores can be drawn fully or partially as per the requirement of the Government of AP 
(GoAP) and there is no penalty for partial drawl and hence, the GoAP can plan and 
draw the loan in a phased manner.  

 
4. He has also informed that keeping in view the tight timelines of the project, 
the proposed loan from HUDCO for Phase I of the airport project may be permitted 
against government guarantee. The details of land to be acquired and the estimated 
cost of the loan amount for Phase I of the project is shown in the following table.  

Project Name 
BIACL 

Total 
Extent 
of land 
to be 

acquired 

Extent of 
land to be 
acquired 
for Phase 

I 

Estimated 
Expenditure of 

Land acquisition 
and 

predevelopment 
activities  for 
Phase I & II 

Cost of 
Land 

Acquisition 
for Phase I 

Land acquisition 
and 
predevelopment 
activities for 
Bhogapuram 

5,113.00 
acres 

2,004.54 
acres

Rs 1,700.00 
Crores

Rs 650.00 
Crores 

Contd …2P 
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5. In the letter 4th cited, the MD, BIACL has informed that in case the interest 
during construction is capitalised  there will be no outgo for the government, and  an 
amount of Rs.68 crore per annum towards interest will have to be paid from the loan 
amount.  He has also informed that the total interest on Rs.650 crore of loan works 
out to Rs.204 crore for 3 years i.e. during construction and the total amount of loan 
for Land Acquisition and interest repayment for three years works out to Rs.854 crore 
and requested to issue government guarantee  for Rs.854 crore i.e., Rs.650 crore for 
Land Acquisition and Rs.204 crore to capitalise interest on loan during construction. 
 

6. After careful examination Government hereby agree to provide Government 
guarantee for the HUDCO loan for Rs. 854 Crores for development of Bhogapuram 
International Airport with budgetary support for repayment of the loan including 
interest with three years loan drawal/moratorium with the following conditions: 
    
A) The loan will be obtained by BIACL and will be shown on the books of accounts of    
    the BIACL duly following the established procedures of that corporate entity 
 
B) the terms and conditions of HUDCO loan will inter alia adhere to the following: 
 

i. tenure of 20 years and fixed interest rate of 10.45% as per the HUDCO norms, 
 

ii. moratorium of at least three years; and 
 

iii. there is no commitment fee. Interest is to be charged only on the amount 
drawn from the date of drawl. As per Hudco norms penal interest will be 
charged for delayed payment which is applicable uniformly to all the agencies 
across the country.  
 

C)  The BIACL is advised not to draw the money in one tranche but to harmonise  
drawl from HUDCO with the utilisation. However, the MD, BIACL is permitted to 
enter into loan agreement with HUDCO as project proponent. 

 
D)  The acquired land is to be vested in the Government and not BIACL and to be used 

as government's equity at appropriate time. 
 
E)  The Government shall be kept informed of the progress in this regard. 
 
7. The Managing Director, Bhogapuram International Airport Corporation Limited, 
Hyderabad shall take necessary action in the matter accordingly. 
 
8. This order issues with the concurrence of Finance Department vide their U.O. 
dated:21.04.2016. 
 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

                                                                       AJAY JAIN 
PRL.SECRETARY TO GOVERNMENT 

 

To 
The Managing Director, Bhogapuram International Airport Corporation Limited. 
The Executive Director, Regional Office, HUDCO, HACA Bhavan, Sifabad, Hyderabad. 
The Director of Treasuries and Accounts, A.P, Hyderabad. 
The Accountant General, A.P, Hyderabad. 
The Prl. Secretary to C.M. 
The Finance Department, 
General Administration (Cabinet) Department. 
 

//Forwarded:: By Order// 
 

SECTION OFFICER 
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GOVERNMENT OF ANDHRA PRADESH 
A B S T R A C T 

 

Registration and Stamps Department – Land measuring an extent of 101.22 
Acres situated at Kannamadakala (V) and 116.52 Acres at Puricherla (V), 
Oravakal (M), Kurnool District - Procurement by the Bhogapuram 
International Airports Corporation Limited (BIACL) – For the purpose of 
construction of new Airport at Orvakal in Kurnool District – Exemption from 
payment of stamp duty under section 9 (1) of the Indian Stamp Act 1899 
and registration fee under Section 78 of the Registration Act 1908 – 
Notification – Orders - Issued. 
- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - 

REVENUE (REGN.I) DEPARTMENT 
 

G.O.Ms.No.16       Dated:10-01-2017 
Read the following:- 
 

1. From the MD, Bhogapuram International Airports 
Corporation Ltd., Letter. No. 118/BIACL /LA /Regn/ 
2016, Dt:28.10.2016 addressed to the Energy, 
Infrastructure &Investment Dept. 

2. From the Director & Inspector General, R&S, AP, 
Vijayawada,Lr. No. S2/9412/2016, Dt: 30.11.2016. 

 
**** 

O R D E R : 
 

The following notifications shall be published in an Extraordinary Issue 
of the Andhra Pradesh Gazette, dated:12 .01.2017. 
 

N O T I F I C A T I O N – I 
 

In exercise of the powers conferred by clause (a) of sub-section (1) of 
section 9 of the Indian Stamp Act, 1899 (Act II of 1899), the Government of 
Andhra Pradesh hereby remits the Stamp duty in full chargeable under the 
said Act in favour of M/s. Bhogapuram International Airports Corporation 
Limited (BIACL) in respect of deed of conveyance of land admeasuring 
101.22 Acres situated in Sy. Nos. 376-1, 377-1, 378, 379/2 A2, 379-3, 379-
4, 381/2, 385/2, 399/1A, 399/1B, 399-2, 400, 401-1, 402-1A, 402-2A, 402-
3A1, 405-2, 406-2, 408-1, 408-3, 409, 411-2 at Kannamadakala(V) and 
116.52 Acres situated in Sy. Nos. 2/2, 3/2, 4/2, 5, 6, 8, 9, 12, 14, 15, 17, 
18, 20-b, 20-c, 21-b, 22, 24, 25 at Puricherla (V), Oravakal (M), Kurnool 
District for the purpose of construction of new Airport at Oravakal (M), 
Kurnool District.  
 

N O T I F I C A T I O N –II 
 

In exercise of the powers conferred by section 78 of the Registration 
Act, 1908 (Act XVI of 1908), the Government of Andhra Pradesh hereby 
makes the following amendment to the Item 1 of Category-I of “Table of 
Fees” issued in G.O.Ms.No.463, Revenue (Registration-I) Department, dated 
17th August, 2013, and published at pages 1-3 of part-I of extraordinary 
issue of Andhra Pradesh Gazettee dated: 26th  August, 2013 as subsequently 
amended from time to time. 

 
Contd..2 
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A M E N D M E N T 
 

In the said “Table of Fees” after category 5 ( n ), the following shall be 
added, as 5 (o) namely:- 
 

(o) No registration fee shall be leviable on the deed of conveyance 
towards registration of the land admeasuring of 101.22 Acres situated in Sy. 
Nos. 376-1, 377-1, 378, 379/2 A2, 379-3, 379-4, 381/2, 385/2, 399/1A, 
399/1B, 399-2, 400, 401-1, 402-1A, 402-2A, 402-3A1, 405-2, 406-2, 408-
1, 408-3, 409, 411-2 at Kannamadakala(V) and 116.52 Acres situated in Sy. 
Nos. 2/2, 3/2, 4/2, 5, 6, 8, 9, 12, 14, 15, 17, 18, 20-b, 20-c, 21-b, 22, 24, 
25 at Puricherla (V), Oravakal (M), Kurnool District  in favour of the 
Bhogapuram International Airports Corporation Limited (BIACL), a wholly 
owned Government Company, for the purpose of construction of new Airport 
at Oravakal (M), Kurnool District under Section 78 of the Registration Act 
1908. 
 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 
 

AJEYA KALLAM 
SPECIAL CHIEF SECRETARY TO GOVERNMENT 

To 
The Commissioner of Printing, Stationery and Stores Purchase 
      (Printing Wing),A.P., (He is requested to publish the notification and 
      furnish (25) copies to the Director & Inspector General of 
      Registration and Stamps, Andhra Pradesh, Vijayawada and (25) 
      copies to the Government). 
The Director & Inspector General of Registration and Stamps, 
      Andhra Pradesh, Vijayawada. 
The Energy, Infrastructure & Investment Department 
The Managing Director,  
       Bhogapuram International Airports Corporation Limited,     
       Hyderabad. 
The District Collector, Kurnool for information. 
Copy to: 
The P.S. to Prl.Secy to CM, 
The OSD to Deputy CM, Revenue, 
The PS to Spl CS to GOvt., Revenue. 
 

//FORWARDED::BY ORDER// 
SECTION OFFICER 
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2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 

 
[k

III

II

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 10th April, 2015 

S.O. 996(E).—In exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment 
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments  to the notification of 
the Government of India, in the erstwhile Ministry of Environment and Forests number S.O. 1533(E), dated the 14th 
September, 2006 after having dispensed with the requirement of notice under clause(a) of sub-rule (3) of said rule 5,  in 
public interest,  namely.—  

In the said notification, in paragraph 7 in sub–paragraph (i), in sub-heading II. for clauses (i) and (ii), the  
following shall be substituted, namely:—  

(i) “Scoping” refers to the process to determine detailed and comprehensive Terms of Reference (TOR) addressing all 
relevant environmental concerns for the preparation of an Environment Impact Assessment (EIA) Report in respect of 
the project or activity for which prior environmental clearance is sought.  Standard TOR developed by the Ministry in 
consultation with the sector specific Expert Appraisal Committees shall be the deemed approved TOR for the projects or 
activities.  The standard Terms of Reference are displayed on the website of the Ministry of Environment, Forest and 
Climate Change:  
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Provided that the Expert Appraisal Committee (EAC) or State Expert Appraisal Committee (SEAC) may 

finalise amendment, if found necessary for a project within thirty days of the acceptance of application in specified 
application Form I or Form IA.  These  standard TOR shall enable the Project Proponent to commence preparation of an 
Environment Impact Assessment Report after successful online submission and registration of the application:  

Provided further that, the Expert Appraisal Committee (EAC) or State Expert Appraisal Committee (SEAC) 
may stipulate additional Terms of Reference, if found necessary, within thirty days of the acceptance of the application 
in the specified application Form I or Form IA and the Project Proponent shall carry out the EIA study based on the 
standard TORs as well as the additional TOR, if any, stipulated by EAC/SEAC:   

  Provided also that the following shall not require Scoping− 

(i)  all projects and activities listed under Category ‘B’, against Item 8(a) of the Schedule; 
(ii) all Highway projects in border States covered under entry (i) of column (3) and entry (i) of column (4) against 

item 7(f) of the Schedule; 
(iii) all Highway expansion projects covered under entry (ii) of column (3) and entry (ii) of column (4) against item 

7(f) of the Schedule; 
 
Provided also that – 
(A) the project and activities referred to in clause (i) shall be appraised    on the basis of Form I or Form IA and the 

conceptual plan; 
(B) the projects referred to in clause (ii) shall prepare EIA and EMP report on the basis of standard TOR specified 

by the Ministry of Environment, Forest and Climate Change; 
(ii) in Paragraph 7 in sub-paragraph (i), in sub-heading, clause (iii) shall be renumbered as clause (ii) thereof. 

  

[F. No. 22-62/2015-IA.III] 

MANOJ KUMAR SINGH, Jt. Secy. 

Note.- The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section(ii) vide 
notification number S.O. 1533(E), dated the 14th September, 2006 and amended vide S.O. 1737(E) dated the  
11th October, 2007, S.O. 3067(E) dated the 1st December, 2009, S.O. 695(E) dated the 4th April, 2011, S.O. 2896(E) 
dated the 13th December, 2012 , S.O. 674(E) dated the 13th March, 2013, S.O. 2559(E) dated the 22nd August, 2013,  
S.O. 2731(E) dated the 9th September, 2013, S.O. 562(E) dated the 26th February, 2014, S.O.637(E) dated the  
28th February, 2014, S.O. 1599(E) dated the 25th June, 2014, S.O. 2601 (E) dated 7th October, 2014, S.O. 3252(E) 
dated 22nd December, 2014, S.O. 382 (E) dated 3rd February, 2015, and S.O. 811(E) dated 23rd March, 2015.  

  

 
.  

                                                                                                               

 
 
 
 
 
 

 
 
 
 
 
 
 

                                                                          
Printed by the Manager, Government of  India Press, Ring  Road,  Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054.  
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Greenfield Airports Policy  Government of India  
  
  
   

1 of 9 

GREENFIELD AIRPORTS POLICY  
  

1. Introduction / Context  

1.1 India is presently on a high economic growth trajectory with GDP 
growth reaching 9% since 2005-06. This is also manifested in a 
phenomenal growth in air traffic that has been enabled by liberalized 
policies. Since 2002 the growth rate of passenger traffic has steadily 
increased crossing 20% in 2004-05. Expansion of air services in a 
competitive environment has brought it within the reach of large numbers 
that were hitherto not using air travel as their preferred mode of travel. 
This rapid growth in passenger traffic has put enormous pressure on 
airport infrastructure causing severe congestion at major airports. Airport 
services at non-metro airports are also not geared for handling this 
increased flow of traffic   

1.2  In the past, government policy relating to greenfield airports was 
restrictive and aimed at protecting the financial viability of the existing 
airports. However, the spurt in traffic suggests a liberalized approach 
towards setting up of greenfield airports with a view to bridging the 
growing deficit in airport infrastructure. The anticipated investment in 
airport development during the Eleventh Plan is over Rs 40,000 crores, 
both from public and private sources, including for greenfield airports. It 
is, therefore, necessary to lay down the policy guidelines that would govern 
proposals for setting up greenfield airports, other than defense airports.   

2.  Legal framework   

2.1  The Constitution includes aerodromes in item 29 of the Union List, 
which implies that the Central Government alone has the legislative and 
executive powers relating to airports. The primary responsibility for 
development of airports rests with the Central Government. The Union 
alone has competence to legislate in respect of:   

“Airways, aircraft and air navigation; provision of aerodromes; 
regulation and organization of air traffic and of aerodromes; provision 
for aeronautical education and training and regulation of such 
education and training provided by States and other agencies”   

2.2  The Aircraft Act, 1934 (the “Aircraft Act”) and the Rules made 
thereunder by the Central Government govern the development, 
maintenance and operation of all airports, including greenfield airports. 
Under the Act, Central Government has the sole right to grant a license for 
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setting an airport, and the operations of the airport would be subject to its 
licensing conditions (Rule 78 of the Aircraft Rules).   

2.3  Airports Authority Act (the “AAI Act”) was enacted by the Central 
Government in 1994, which stated that all government airports are to be 
developed, financed, operated and maintained by Airport Authority of India 
(“AAI”). However, the AAI Act enables AAI to grant a concession to a private 
entity for financing, development, operation and maintenance of an airport 
being managed by AAI. As such, greenfield airports to be developed by the 
Central Government could adopt the concession route if private 
participation is envisaged.   

2.4  Airports other than those managed by AAI are governed by the 
provisions of the Aircraft Act and the Rules made thereunder. An entity 
other than AAI (hereinafter referred to as an “Airport Company”) can set up 
an airport. The Airport Company must function under a license from 
DGCA to be issued under the Aircraft Act. Such a license can be granted 
only to the following (Rule 79 of the Aircraft Rules):  

(a) A citizen of India; or  
(b) A Company or a body corporate either in the Central sector, 

State sector or the private sector registered under the 
Companies Act, 1956 subject to the following conditions:  

i. it is registered and having its principal place of business 
in India  

ii. it meets the equity holding criteria specified by the 
Central Government from time to time; or  

(c) the Central Government or a State government or any company 
or any corporation owned or controlled by either of the said 
Governments; or  

(d) a Society registered under the Societies Registration Act, 1860  

2.5  Thus an airport can be developed and operated either by AAI or by an 
Airport Company that has been given a license by DGCA as per its license 
conditions. The Rules also allow the Central Government or a State 
Government to obtain a license.  
 
3. Operations of airports   
 
3.1  Airports managed by AAI must be operated according to the 
provisions of the AAI Act as well as the Aircraft Act. All other airports 
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would have to be operated under the provisions of the Aircraft Act and the 
conditions of license.  
 
 
4.  Regulation of Airports   
 
(i)   Safety Regulation  
 
4.1  The process to regulate the technical and safety standards of all 
airports are vested in DGCA under the provisions of the Aircraft Act. AAI 
airport as well as those owned by Airport Companies must, therefore, 
conform to the technical and safety standards laid down by DGCA under 
the Aircraft Act.  
       
(ii)   Economic Regulation  
 
4.2  Economic Regulation of all airports would be governed by the 
proposed Airport Economic Regulatory Authority (AERA) as and when 
enacted.   
 
5.  Development and Financing of Greenfield Airports 
 
(i)  AAI Airports 
  
5.1  Greenfield airports to be set up by AAI would be preferably 
constructed through Public Private Partnership (PPP) and such airports 
would be financed substantially through PPP concessions. However, land 
for such airports would have to be provided by AAI. Further, financing 
gaps, if any, can be bridged through the Viability Gap Funding scheme, 
which provides for a capital grant of upto 20% of the project cost. The 
concessions for development of greenfield airports would be awarded 
through open competitive bidding based on model bidding documents. In 
the north eastern areas where it may not be feasible to follow the PPP 
route, AAI could set up greenfield airports by itself, as may be approved by 
the Government on a case to case basis. 
 
(ii)  Other Airports 
  
5.2  Financing and development of any other airport would be the 
responsibility of the Airport Company seeking the license. Land for this 
purpose may be acquired by the Airport Company either through direct 
purchase or through acquisition by the State Government as per extant 
policy.   
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5.3  In case a State Government wishes to promote the setting up of 
airports in the State, it could either:  

(a) apply to DGCA for a license itself, in which event the State 
Government would be responsible for development and 
operation of the airport; or  

(b) an entity of the State Government could apply for a license 
to DGCA, in which event such entity would be responsible 
for development and operation of the airport; or  

(c) the State Government or its corporation may select a private 
entity and form a Joint Venture Company (JVC) in the 
private sector and in such an event, the JVC would be 
responsible for development and operation of the airport 
under a license from DGCA; or  

(d) Allot land to a private Airport Company for development and 
operation of an airport under a license from DGCA.  

5.4  In case a State Government wishes to facilitate setting up of the 
airport, it could provide the following incentives to an Airport Company:  

(a) land, concessional or otherwise;  
(b) real estate development rights in and around the airports;  
(c) airport connectivity; rail, road;  
(d) fiscal incentives by way of exemptions from State taxes; and  
(e) any other assistance that the State Government deem fit.  

 5.5  State Governments may evolve their respective policies for providing 
any or all of the aforesaid incentives to an Airport Company. If the 
selection of a private entity or JVC partner is to be made by the State 
Government or its entity it shall be done through open competitive 
bidding. While granting land and other benefits, the State Government 
may, if it deems fit, stipulate the rights and obligations of the Airport 
Company as conditions of such grant.   
 
5.6  State Governments cannot enter into any concession agreement with 
the Airport Company as they do not have the powers to grant airport 
concessions under the Constitution. As noted above, the powers to grant a 
license for operating an airport rests solely with the Central Government 
under the provisions of the Aircraft Act, 1934. However, the State 
Governments can provide any or all of the incentives/assistance stated in 
para 14 above.   
 
5.7  State Governments can also provide land to AAI for development of 
greenfield airports through concessions to be granted to private entities in 
accordance with the provisions of the AAI Act. States may also provide any 
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of the above concessions to AAI for facilitating the development of airports 
in their respective States. All such airports would be developed as PPP 
projects.  
 
6.  Reserved activities  
 
6.1  On any greenfield airport to be developed under these Policy 
Guidelines, activities relating to Air Traffic Services (ATS), security, 
customs and immigration would be reserved for central government 
agencies. Provision of these services would be governed by the policy to be 
laid down by the Central Government from time to time. Prior to grant of 
license, an applicant for license shall procure the following clearances:  

(a) Defence clearance: An applicant seeking a license would need 
prior clearance from the Ministry of Defence. Guidelines for this 
purpose would be issued by the Ministry of Defence from time to 
time.  

(b) Air Traffic Services (ATS): Functions related to ATS are being 
discharged by AAI. The applicant will have to enter into a 
CNS/ATM Agreement with AAI for the provision of ATS services at 
the proposed airport. ATS would be provided on a cost recovery 
basis and AAI would publish a standard agreement for this 
purpose. The Airport Company would also provide the required 
infrastructure to AAI free of cost for provision of ATS.  

(c) Security: The applicant will have to enter into an agreement for 
provision of security by the concerned authority. The cost of 
providing security will have to be borne by the Airport Company. 
Guidelines for this purpose would be issued by the Ministry of 
Civil Aviation from time to time.  

(d) Customs: In case of an international airport, the applicant will 
obtain clearance from the Department of Revenue for provision of 
Custom services. The cost of providing these services will have to 
be borne by the Airport Company. Ministry of Finance would issue 
the necessary guidelines from time to time.  

(e) MHA Clearance: The applicant seeking a license would need prior 
clearance from the Ministry of Home Affairs regarding location of 
the airport, acquisition and installation of security equipment and 
verification of credentials of the developers.  

(f) Immigration: In case of an international airport, the applicant will 
procure clearance from the Ministry of Home Affairs for provision 
of immigration services. The cost of providing these services will 
have to be borne by the Airport Company. Ministry of Home Affairs 
would issue the necessary guidelines from time to time.  
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(g) BCAS Clearance: The applicant seeking a license would need prior 
clearance from BCAS regarding location of the airport and 
acquisition and installation of security equipment.  

(h) Airport Meteorological Services: The applicant will have to enter 
into a CNS/ATN agreement with IMD for provision of 
meteorological services at the proposed airport to be provided by 
India Meteorological Department (IMD). The meteorological 
services would be provided on a cost recovery basis and IMD 
would publish a standard agreement for this purpose. The airport 
company would also provide the required infrastructure to IMD 
free of cost for provision of meteorological services.  

  
6.2  A memorandum of understanding would be entered into between the 
Airport Company and each GOI agency/department providing the following 
Reserved Activities, setting out the terms and conditions on which the said 
services shall be provided by the relevant GOI agencies/departments:  

(i)      Customs Control;  
(ii)      Immigration Services;  
(iii)     Health Services;  
(iv)      Plant Quarantine Services; and  
(v)      Animal Quarantine Services  

6.3  The memorandum of understanding would be issued and revised 
from time to time by the Ministry of Civil Aviation.  
 
7.  Conditions of license  

7.1 As a condition of license, the licensee would be required to:   

(a) make available its airport services, free of charge and to the extent 
necessary, for meeting exigencies such as war, natural 
disaster/calamities, internal disturbances etc. in accordance with 
the provisions of the Union War Book;  

(b) provide uninterrupted landing and parking facilities for defence 
and other para-military aircrafts, free of landing and parking 
charges, and also provide the infrastructure facilities and 
equipment required for defence operations;  

(c) make available to the security agencies access to the airport for 
periodic and surprise inspections;  

(d) obtain approval of the relevant agencies for hiring of foreign 
nationals for senior decision making positions in the management 
of the private airports;  
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(e) adhere to the security measures laid down by the BCAS and 
DGCA;  

(f) obtain prior verification of the credentials of foreign firms to be 
engaged for construction, ground handling or other important 
activities at the airport;  

(g) obtain clearance relating to the FDI limits in the 
construction/development of private airports from relevant 
authorities. Any change in the control or ownership shall be 
subject to security clearance from national security angle;  

(h) ensure the requisite infrastructure for handling international 
passengers and crew who must pass through immigration and 
customs; and  

(i) ensure appropriate arrangements for health services and plant 
quarantine at international airports.  

  
7.2  The authorities noted above shall, on a best endeavour basis, provide 
their response to the applications within 60 days.   
 
8.  Guidelines of Central Government to DGCA  
 
8.1  The Central Government may from, time to time, notify guidelines to 
be followed by DGCA for grant of license to operate a greenfield airport. 
While granting a license, DGCA would keep these guidelines in view. For 
the present, the following conditions shall be kept in view by DGCA while 
granting a license. 
  

(a) No greenfield airport would be allowed within an aerial distance 
of 150 Km of an existing civilian airport.  

(b) In case a greenfield airport is proposed to be set up within 150 
Km of an existing civilian airport, the impact on the existing 
airport would be examined. Such cases would be decided by 
the Government on a case to case basis. 

 
9.  Procedure for Approval of a Greenfield Airport  

 
9.1   A greenfield airport to be set up by AAI or an Airport Company 

["Airport Company" would have the meaning as given in Para 2.4] that 
is in compliance of the above guidelines and is beyond 150 km of an 
existing civilian airport would not require prior approval of the 
Central Government. DGCA would be competent to grant license for 
operation as per the extant Rules and Notifications.  

 
9.2  A greenfield airport to be set up by AAI or an Airport Company that is 

beyond 150 km of an existing civilian airport but seeks 
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exemption/relaxation from any of the other guidelines or extant Rules 
and Policies, would be considered by the Steering Committee 
constituted under paragraph 10. The Committee's recommendations 
would be forwarded to the Ministry of Civil Aviation. If the Steering 
Committee is unable to reach a consensus, the proposal would be 
placed before the competent authority (Union Cabinet) for a decision. 
DGCA would consider such proposals for grant of license only after 
the approval of the Central Government is conveyed.  

 
9.3  In case of an application by the AAI or an Airport Company to set up 

an airport within 150 km of an existing airport, the application shall 
be considered first by the Steering Committee. The Steering 
Committee shall consider all relevant facts and circumstances 
including contractual liabilities, if any. The Steering Committee shall 
also take into account whether the applicant has obtained the 
approvals required under the applicable laws from the authorities 
concerned. After considering the application, the Steering Committee 
shall make a suitable recommendation to the Central Government 
(Ministry of Civil Aviation). The Central Government (Ministry of Civil 
Aviation) shall consider the recommendation and decide whether 
approval for the airport project should be granted or not. DGCA shall 
consider a proposal for grant of a license to the applicant only after 
approval has been granted by the Central Government (Ministry of 
Civil Aviation).  

 
9.4  Where an application to set up a greenfield airport attracts paragraph 

8.1(b) (within 150 kms) and also seeks exemption/relaxation from 
any extant Rules and Policies, the application shall be considered 
first by the Steering Committee. The Steering Committee shall 
consider all relevant facts and circumstances including contractual 
liabilities, if any. The Steering Committee shall also take into account 
whether the applicant has obtained the approvals required under the 
applicable laws from the authorities concerned. After considering the 
application, the Steering Committee shall make a suitable 
recommendation to the Central Government (Ministry of Civil 
Aviation). The Ministry of Civil Aviation shall place the matter before 
Union Cabinet for its consideration. DGCA would consider such 
proposals for grant of license only after the approval of the Central 
Government is conveyed  

 
9.5  Airports for cargo and/or non-scheduled flights and for heliports need 

not be submitted for approval of the Ministry of Civil Aviation and 
these cases may be considered and decided at the level of DGCA, 
subject to applicable laws.   
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10.  Constitution of a Steering Committee  
 
10.1  Since the grant of a license for a greenfield airport involves 
several agencies, a Steering Committee would be set up under the 
chairmanship of Secretary (Civil Aviation) to coordinate and monitor the 
various clearances required for setting up of an airport. The Committee 
would consist of the following:  

(a) Secretary, Civil Aviation - Chairman  
(b) Secretary, Ministry of Home Affairs, or his representative not 

below the rank of Additional Secretary;  
(c) Secretary, Ministry of Defence, or his representative not below 

the rank of Additional Secretary;  
(d) Secretary, Department of Economic Affairs, or his 

representative not below the rank of Additional Secretary;  
(e) Secretary, Department of Revenue, or his representative not 

below the rank of Additional Secretary;  
(f) Secretary, Planning Commission, or his representative not 

below the rank of Additional Secretary;  
(g) Director General, India Meteorological Department;  
(h) Chairman, Airports Authority of India;  
(i) Director General of Civil Aviation; and  
(j) Joint Secretary, Ministry of Civil Aviation - Convener  

  
10.2  Ministry of Civil Aviation would convene a meeting of the 
Committee once every 3 months in case applications for grant of 
clearances/licenses are pending. 
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